
 

That at page 1, line 16, for the figure 
"1990" the figure "1991" be substituted. 

The question was put and the motion was 

adopted. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Now, I 
put the amended clause 2 to vote. The 
question is: 

That clause 2, as amended, stand part of 
the Bill. 

The   motion   was   adopted. 

Clause  2,   as amended, was added to the 

Bill. 

Clause 1 — Short title. 

SHRI RANGARAJAN KUMARA-
MANGALAM:   Sir, I move: 

That at page 1, line 4, for the figure "1990" 
the figure "1991" be substituted. 

The question was put and the motion was 

adopted. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Now, I 
put clause 1, as amended, to vote. The  
question is: 

That Clause 1, as amended, stand part of 
the Bill. 

The motion was adopted. 

Clause 1,  as amended, was added to the Bill. 

Enacting Formula 

SHRI RANGARAJAN KUMARA-
MANGALAM:   Sir,  I move; 

That at page 1, line 1, for the word "Forty-
first" the word "Forty-second" be substituted. 

The question was put and the motion was 

adopted. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Now, I 
put the Enacting Formula, as amended, to 
vote. The question is: 

That the Enacting     Formula,  as 

amended, stand part of the Bill. 

The  motion  was  adopted. 

The Enacting Formula, as    amended, was 

added to the Bill. 

The Title was added to the Bill. SHRI 
RANGARAJAN     KUMARA-
MANGALAM:  Sir, I move: 

That  the   Bill      as   amended,   be 
passed. 

The question was put and the motion was 

adopted. 

STATUTORY      RESOLUTION      AP-

PROVING PRESIDENT'S    PROCLA. 

MATION  UNDER  ARTICLE  356  OF 

THE CONSTITUTION IN RELATION 

TO MEGHALAYA AND MOTION FOR 

REVOCATION OF THE  

PROCLAMATION 

THE MINISTER OF STATE DST THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS AND THE MINISTER OF 
STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI M. M. JACOB): Sir I rise 
to move: 

"That this House approves the 
Proclamation issued by the President 
on the 11th October, 1991, under 
Article 356 of the Constitution in 
relation to the State of Meghalaya." 

Copies of the Proclamation and reports of 
the Governor of Meghalaya have been laid on 
the Table of the House. The Governor of 
Meghalaya, in his report dated 8th October 
1991, addressed to the President of India, had 
reported that as there were reports that some 
members of the ruling Meghalaya United 
Parliamentary p-rtv had switched their 
support the the Onposition-led United 
Meghalaya Parliamentary Forum, a special 
Session of the State Legislative Assem-blv 
was convened on 7th August 1991, on the 
advice of the Chief Minister, so that Shri B. 
B. Lyngdoh, the Chief Minister, could prove 
his majo- 

325    Statutory resolution [26  NOV.  1991] And Motion for     326 
approving President's revolution of the 

proclamation proclamation 



 

[Shri M. M. Jacob] rity in the House. On 
7th August 1991, when the 'confidence 
motion' was moved in the House, it was found 
that the ruling side had thirty members against 
27 of the Opposition in a House of fifty-eight. 
But before the motion was formally disposed 
of, the Speaker, on a complaint from a 
Congress-I member, suspended the voting 
rights of five independent MLAs and 
adjourned the House sine die. The Governor 
further reported that on 17th August 1991, the 
Speaker passed a final order o' the complaint 
of the Congress-I MLA and disqualified five 
independent MLAs belonging to the then 
ruling group. The Governor further mentioned 
that on 27th August 1991, Shri J. D. Pohrmen, 
the leader of the Congress Legislature Party 
and its allies, staked his claim to form the 
Ministry. In the meantime, the Supreme Court 
of India, an a Special Leave Petition filed by 
the disqualified MLAs, passed an order on 
23rd August, 1991 to maintain the status qtto. 
On 6th September 1991, the Supreme Court 
issued an interm order staying the operation of 
the Speaker's ruling in respect of the five 
independent MLAs. The Governor mentioned 
that as per the newspaper reports, the speaker 
announced that he would reluctantly ignore 
the Supreme Court ruling as, in his veiw, the 
Supreme Court had no jurisdiction in the 
matter. The Governor further mentioned .that 
the Session of the Assembly convened on 9th 
September 1991 was cancelled in view of the 
prevailing tension arising from the Supreme 
Court ruling and the decision of the Speaker 
not to to allow the disqualified independent 
MLAs to enter the Assembly. There was the 
likelihood of a large-scale disturbance leading 
to serious law and order problems. The 
Governor further mentioned that on the advice 
of the Chief Minister, the Assembly was 
summoned on 8th October 1991. The 
Governor further stated that on  7th October    
In the 
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evening, he received a letter from the 
Deputy Registrar of the Supreme 

Court, enclosing a copy of the Supreme 
Court's order to the effect that the rulings of 
the Speaker dated 7th and 17th August 1991 
had been styled. The letter further stated that 
the court expects the Governor of Meghalaya 
to take necessary stpes to ensure strict 
compliance and prevention of its violation by 
any person as providfd under article 144 of the 
Constitution. The Governor sent a copy of this 
letter to the Speaker for his information as he 
wanted the Speaker to take note of the same. 
The Governor further mentioned that on 8-10-
1991, the Legislative Assembly met and the 
motion of confidence in the Ministry headed 
by Shri B. B. Lyngdoh was moved. The 
Governor stated that according to the informa-
tion received by him there were 26 Member of 
the Opposition UMPF and 30 Members of the 
ruling MUPP group in the House including 
four disqualified Members in respect of whom 
the Supreme Court had stayed the ruling of the 
Speaker. After division, 30 Members had 
affixed t'heir signatures for the motion and 26 
against. But the Speaker announced the result 
saying that 26 Members had voted for the 
motion and 26 had voted against the motion 
and therefore, there was a tie. The Speaker, 
therefore, used his prerogative of casting vote 
in favour of Opposition UMPF group. 
Thereafter, he adjourned the House sine die. 

The Governor sent, a further message on 9-10-
1991 mentioning that he had advised the Chief 
Minister to tender his resignation in view of 
the ruling given by the Speaker on the confi-
dence motion of 8th October 1991. However, 
the Chief Minister refused to resign. The 
Governor further reported that the oossibility 
of dismissing the Dresent Ministry and instal-
ling another Ministry did not anpear to be 
feasible and he was of the opinion that neither 
the present Ministry can function in the House 
without  the Opposition     cooperation 
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nor the Opposition wint equal number or 
Members, if given a chance to form me 
Ministry, would nave been able to junction in 
the present situation because this group also 
consisted or live independent members wnose 
roytuty coula not De predicted, ur-uier tne 
opposition group, if it were allowed to rorm a 
Ministry, would have to depend on the 
Speaker's casting vote to transanq, any busi-
ness. The Governor, therefore, recommended 
that action may be taken to impose President's 
rule under article 368 of the Constitution of 
India keeping the Assembly under suspended 
animation. The Governor further suggested 
that if this was not considered aagreaoie, ne 
would invite the Leader of the Opposition to 
form a Ministry and ask him to prove its 
majority on the floor of the House within a 
period of three weeks. The Union 
Government considered the report of the 
Governor and the situation in Meghalaya and 
decided to recommend to the President of 
India to issue a proclamation under article 356 
of the Constitution and keep the Legislative 
Assembly under suspended animation. The 
proclamation under article 356 of the 
Constitution was issued by the President on 
11th October 1991. I may mention that the 
Supreme Court on 12-11-1991 has given 
judgment on the constitutional validity of the 
Constitution 56th Amendment Act 1985. 
However, the detailed judgment is yet to be 
received. 

In view of the circumstances which I have 
just explained, I commend, Sir, that the 
proclamation issued on 11-10-1991 under 
article 356 of the Constiution in relation to 
the State of Meghalaya, may kindly be appro-
ved by this House. 

SHRI G. G. SWELL (Meghalaya): Sir, 
before we proceed, I would like to say one 
thing. He has not read out one very important 
sentence. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): I have  
called you.  (Interruptions). 

SHRI G. G. SWELL: He has read out quite 
faithfully. It is thus clear that the Speaker has 
not taken into cognisance   . ..(Interruptions) . 
.. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): What 
you are reading? 

SHRI G. G. SWELL: From the Governor's 
report. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): No, 
no. He has not tabled the Governor's report.   
(Interruptions) 

SHRI G. G. SWELL: He was reading the 

Governor's report. 

SHRI M M. JACOB: The Governor's 

report is on the Table of the House. 

THE VICE-CHAIRMAN (SHRI 

BHASKAR ANNAJI MASODKAR): But he 

did not read everything. (Interruptions) ... 

SHRI G. G. SWELL: No; the Governor 
had said that the Speaker did not take...  
(Interruptions)... 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Mr. 
Swell, this is not the way... (interruptions)... 

SHRI G. G. SWELL: Sir, he did not read 

out a sentence... 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Please 
resume your seat. ... (interruptions) ... Mr. 
Mathur". ... (Interruptions) ... Please resume 
your seats 
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"Thirty Members have affixed their 
signatures for the motion and twenty-
six against. But the speaker and now 
the result say 'that twenty-six 
Members had  voted  for the   motion." 

  

SHRI     JAGDISH     PRASAD  MA-

HUR: No, he cannot be Speaker now. 



 

The questions were     proposed. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Now 
Prof. Swell. Prof. Swell, as far as you are 
concerned, you have a motion and also your 
name has been given to represent UPG. But 
you will have only one chance. So you can 
choose to speak either now or afterwards. 

SHRI G. G. SWELL; I will speak now. 

Mr. Vice-Chairman, I speak on this motion 
with a feeling of pain rather than anger. I do 
not want to pick any bones in my friend, Mr. 
Jacob. But I like him to consider this question 
deeply and seriously because what has 
happened is a danger to the entire 
parliamentary democracy that obtains in this 
country. I had sought to intervene a little 
while ago because I understood that Mr. Jacob 
was making a statement basing    himself on 
the report 
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of the Governor. He has made quite an 
honest statement except that he nas 

forgotten to mention that on the 8th of October 
when voting took piaoe by signing in the 
register, cer-. tainly the Speaker had signed in 
support of the motion of confidence and 26 

were against. And the Governor had stated that 
the Speaker had disregarded the Supreme 
Courts direction. That is why he said 26- . 26 
and his casting vote. Now, I am not blaming 
the Congress as such. Here I would 
respectfully differ from Mr. Mathur. I am not 
blaming the Congress Party as such. I am not 
blaming the Prime Minister, I am not blaming 
the Home Minister I am not blaming you. But 
certain-things have been done in the State of 
Meghalaya in the Assembly by the Speaker 
and unfortunately by the Congress members of 
the Meghalaya State Legislative Assembly. 
Now I would like to refer Mr. Jacob to what 
the Governor had stated: "It was also reported 
that the Speaker Mr. P.R. Kyndiah, was an 
elected member of the Opposition. This 
happened in July. It is a highly anomalous, 
unprecedented, unthinkable, situation where 
the Speaker is also the Leader of the 
Opposition and as a Leader of the Opposition 
he was trying to manoeuvring defections from 
the MUP. 

On the advice of the Chief Minister a 
special session of the Assembly was called on 
the 9th. There was voting. Thirty Members 
voted for the Government and 27 were 
against. Mr. Jacob, himself has mentioned that 
on the floor of the House on a flimsy report by 
a Congress MLA, without any verification, 
the Speaker immediately deprived the five 
Members of the ruling party of their right to 
vote. You cannot even think of doing such a 
thing but it was done and the Speaker then ad-
journed the House sine die. From there he 
proceeded to disqualify these 5 Members  
without even a shred 
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of evidence. The Members came Defore the 
Supreme Couit. The Supreme Court gave a 
decision on the 6th. After that another special 
session of the Assembly wag called on the 9th 
of September. The Speaker announced his 
defiance of the Supreme Court decision. He 
an nounced that he was not taking cong- 
nisance of the Supreme Court direc tive and 
that he was going to pre vent the four 
Members whose dis qualification has been 
stayed by the Supreme Court from entering 
the House. Then there was the question of law 
and order and the session had to be cancelled 
because of the fear of break-down of law and 
order. The Supreme Court insisted on the 
right of these Members to be in the House and 
on casting their vote. On the 8th of October, 
on the advice of the Chief Minister another 
special session was called. The Supreme 
Court had sent a direc tive to the Governor 
that their decision should be complied with. 
Under Article 144 of the Constitution the 
Governor had to allow the Members to enter 
the House. He had to allow them because they 
had to vote and the voting1 was by division. 
Thirty Members voted for the Government 
and 26 against it. The Speaker disregarded 
the votes of the four Members in utter 
defiance of the Supreme Court. Incidentally, 
I would like to say because of all these 
actions, the Speaker today is facing contempt 
of court. I am not blaming the Governor. The 
Governor had sent a report on 8th Octo 
ber and on the 9th of October. I would like to 

mention here that in the evening of October 
9th, when the Supreme Court was contacted 
in regard to the defiance of the Speaker 
against their injunction that votes 
of the 4 MLAs had been disregarded, 
it sent an injunction to the Governor 
and to the Speaker that the votes of 
these 4 MLAs should be taken note 
of and that they should be counted. 
That Is  what the     Supreme  Court 

said. Mr. Jacob did not mention that. I think 
you know very well that the Supreme Court 
had insisted that the votes of these 4 MLAs 
should be taken into account. When that was 
still pending, you went ahead and declared 
President's Rule. I am sorry to say that this 
action is unjust and that the President has 
been misguided. 

This is what has happened and this 
constitutes a defiance of the injunction of the 
Supreme Court. You did not take note of the 
injunction of the Supreme Court that the 
votes of the four MLAs should be counted. 
While suspending it, you took the decision to 
impose the President's Rule. That is what I 
say and I say iti n pain and I say that it was 
illegal, it was unjust, and it was a defiance of 
the Supreme Court's order. 

Incidentally, I would also like to mention 
that there is a petition before the Supreme 
Court against the imposition of the President's 
Rule. Petitions have been filed in the Gu-
wahati High Court, petitions have been filed 
in the Delhi High Court and petitions have 
been filed in the Supreme Court. The 
Guwahati High Court isued notices to you, to 
the Governor and to the Speaker. The Delhi 
High Court had issued notices to you, to the 
Governor and to the Speaker. The Supreme 
court also has issued notices to draw itself all 
these cases indicating that the Supreme Court 
had given enough hint that within a couple of 
weeks they were going into this question. It 
would he a sad day if the Supreme Court 
strikes down the President's Notification and 
the imposition of the President's Rule. With 
what face are you going to face this country 
and face the Supreme Court? I would like you 
to consider this very deeply. It is not at all a 
party question.      Will you alllow a 
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[Shri G. G. Swell] person, who happened 
to be the Speaker, to do all these kinds of 
things, all illegal things, just to promote his 
own personal interests? I would like you to 
look into, what the Governor hjfself had .said 
when he recommended  imposition of 
President's  Rule. 

Mr. Vice-Chairman, with your permission, 
I would like to read out from page 2 of the 
second Report of the Governor on the 9th 
October. I am quoting from para 3 

"It is my considered opinion 
that neither the present Minis 
try can function, as it was 
not able to transact the 
business      of      the House 

. .with, the Opposition not co-
operatingr-r'with . the Speaker 
behaving as he is doing now, they are 
not cooperating—nor the Opposition 
with an equal number of members, if 
given a chance to form the Govern-
ment, will be able to function in the 
present circumstances because even if 
you take into account the five 
Independents, their loyalty cannot be 
predicted." 

He further says; 

"Moreover,"—this) is important and this is a 
warning to you—"my information, which I 
had already reported in my earlier Report, is 
that the Speaker has in his mind the aspiration 
to become the Chief Minister, .He did all this 
.because of this. Therefore, even if the 
Opposition"— that is, you, the Congress (I) in 
Meghalaya—"is given a chance to ..form the 
Government, the Speaker is likely to create .    
.     problems for. them as well."— 

that, is,.for you also! .'So, Sir, this is 
something, which cuts across party lines and 
this is something. which is a threat to the very 
functioning of, parliamentary democ-racy and 
I say this in pain. 

He  says  further: 

"Today, two Congress(I)  leaders, . who  
are Union  Ministers,   met me   and  
staked  their  claim." 

From here they went there to stake their 
claims to form the Government! 

I do not know whether Mrs. Margaret  Alva 
wanted  to become      the Chief Minister of 
Meghalaya.       She went , there.  to stake her 
claim! This is what the Governor says.  He 
says: "Today,  two  Congress (I)   leaders who 
are Union Ministers,   met me and  staked  
their   claim  to form   the       Government      
and were also agreeable to convene a special     
session     to     provee their majority." 

So, the collusion is there. This is what the 
Governor is saying. The collusion is so open. 
I am sure again that this was not done by you, 
Mr. Jacob. I know you are a decent man. I 
know that this has not been done by the Home 
Minister also because he is too busy with 
many other things. I know also that it was not 
done by the Prime Minister. I met him and he 
himself was very unhappy over   the whole 
thing. 

SHRI AJIT P. K. JOGI: Then who is 

indecent? 

SHRI G. G. SWELL: Wait a minute. 
Therefore,' certain people who think of their 
own personal interests and not  the interests of 
the State, not the interests of the North-East or 
thie country, hot the interest of parliamentary 
democracy, it is _ these people who went out 
from here and colluded with the people there, 
with this sort of a thing. It is a sad thing to  
say. 

. Therefore, I would like to appeal to you to 
think, about this matter. To-.day you  have 
mentioned that the Supreme Court-has-passed 
an order. It has set aside the disqualification of 
,5 Members. So, the- position • today is that 
the MUPP which has already 
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had a majority again and again—two times it was 
proved on  the floor of the House,  and the 
Governor    himself never said that they have lost 
the majority—today has 31 Members    in a House 
of 59, including the Speaker. It is  very,   very   
clear.  And  1 must     say to the credit of 
Meghalaya, whe-     ther you want to compliment 
me or not, that this matter has assumed such 
proportions that it was because      of     Meghalaya 
that the Supreme    Court      decided to strike 
down    Paragraph 7 of the Tenth Schedule.      
And    they were about to strike down the whole of 
the Tenth Schedule.      There is a division—the 
majority is not for striking down the whole of the       
Tenth Schedule, and the minority is. It has come to 
that stage because of   this. And I would like to 
draw your attention again, Mr. Jacob, to 
disaffection in the North-East. And the     North-
East is in trouble today. We do not want to talk 
about ULFA or    NSC and all that sort of thing. 

I was there at the time when Megh-laya: was 
formed. I know it was goodwill. And I had gone 
up and said at that time that 'we shall repay    
this understanding of the  Government of India, 
of the Parliament, by making Meghalaya a 
patch  of beauty       and grace and a shining 
outpost.'        We have not been able to lift our 
economy,  but till today,   Meghalaya,      in 
spite of all the troubles in .the North-East, 
remains an island of peace. We still have faith 
in you. We have faith in this Parliament. We 
have faith, in the national leadership. We have 
not gones the ULFA way. We (have   not gone  
the Naga way. We    have not done anything 
like that.     And as far as I am concerned, this is 
my.  fifth term in the Parliament.     I had gone 
through various things. .May be I am senior to 
you,  Mr. Jacob,  in   .    the Parliament.      I 
have seen something. I "am committed to this. I 
know what India is.  I know what ..India should 
be. I am pained at the    manner in which' our 
stock  has, fallen ,in the World in the external 
relations. ,I am 

panned to see the way in which uungs are 
moving in this country. 1 do not want 
trouble in Meghalaya. 

....... not want troubhle in the Nort 
East.     But think about it.     By this kind of 
illegality, by this kind       of injustice that you are 
imposing,   on the people of Meghalaya,   do      
you think you will be able to retain their 
confidence in you?      For your Speaker, who is 
goaded by personal ambition, for a few people 
who belong to your Party, who are goaded by   the 
desire of the loaves and fishes      of office, for the 
sake of two individuals, through your Ministry 
who colluded with the people there, are you goinc 
to  deprive the people of Meghalaya their faith in 
you, deprive them rule of law,  deprive them  
justice in this Parliament?      The Supreme      
Count has given us justice. Will this Parliament 
deny us justice?     The Supreme Court has given    
us justice.        The Supreme Court had gone into      
this question very thoroughly.     Will you deny us 
justice?  Now, I can understand your problem.      
You are saying a little while ago that you have not 
got the detailed judgment of the Supreme Court.      
I agree. May      be you   have  not.      But,   I  
think,   that is only a technical question.        The 
operational  part  is  there.  Therefore, do  not take 
any hurried  decision. I understand your    stand  
on prestige.     When  the  President   has 
notified—of course the President could not notify 
except with the consent of the Prime Minister and 
the Home Minister—in what circumstances the 
Prime Minister and the Home Minister were per-
suaded  to do this? They ore    busy people.     
They may not have time to go into all the details. 
When I spoke to the Prime Minister, he was 
pained. When I spoke to the Home Minister he 
was paired.     He.   told    me "we shall abide by 
the decision of      the Supreme  court"    . Now     
the   Supreme  Court     has  given  a decision. 
What are you going to do?      I can understand 
that you want this resolution to be passed because 
it involyes the prestige of the party, it involves 
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the prestige of the Government. Now, what is 
more important from now on is, what are you 
going     to do? My Motion  is  not  in  conflict  
with  you. I have not  said     that I disapprove 
what you have done. We still     give you toe 
beneat of about.      We only want  mat  we 
wrong mat has   been done   should be 
corrected.     Injsuce best has been done should 
be      removed.     And Justrce should be done 
to the people of  Meghalaya. That is why we 
say, piease revoke it. Don't create a situation of 
conflict between the Supreme Court and     
yourself. If the  Supreme  Court strikes  it 
down, it will be a serious loss. Please revoke it. 
Call on a party which   has majority to again 
form the Government  and then  call     the 
Assembly. Let the Assembly decide in a demo-
cratic way. I don't see any other way. The 
Prime Minister has said that we are for a 
politics of consensus in this country  and  
nothing  is possible    in this country today 
except by      consensus.    And We have    to 
work together.      Consensus on what?    Con-
sensus on justice, equality or      consensus on   
the right thing.  I    think, even you are 
embarrassed with this action  of  the     
Speaker.      Anybody would be embarrassed.        
Take   the consensus of all the parties.        
They will be for the revocation of  President's 
Rule, for the reinstallation of the party and for 
giving opportunity to the Assembly to decide.     
That is the consensus.     Therefore, don't take 
any decision which creates more problems. 
Maybe,  you  would      get  your resolution 
passed today. I understand that will be done. 
Otherwise      that would mean even the fall of 
the Government.     It is too serious a matter. 
We can    understand that.       Please take the 
remedial measures and consult the leaders of 
the other parties. Do the right thing and do it 
quickly within  the  next  one  week   because 
the Supreme Court will have to   go into this     
question.      I  understand that  the Prime 
Minister is not here. 
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You cannot take such importaut decision in 
his absence. Bu please take note of these 
things and do the rignt tning. 

SHRI BHUBANESWAR KALITA 
(Assam): Mr. Vice-Chairman, I rise to 
support this motion... 

SHRI DIPEN GHOSH (West Bengal):  
Which motion? 

SHRI BHUBANESWAR KALITA: 
...moved by Shri M. M. Jacob. Sir, I have 
been listening to the points made by Shri 
Mathur and Shri Swell who are respectable 
Members of this august House. I have gone 
through the report of the Governor also which 
has been quoted by Shri Swell partly to his 
convenience. 

The main point here to be decided is 
whether there was break-down of the 
Constitutional machinery in Meg-hayala on 
which neither Mr. Mathur nor Mr. Swell has 
anything to say. I am sorry that both of them 
have discussed what was going on the 8th of 
October conveniently forgetting as to What 
happened on 26th March 1990. I was witness 
to that election which was held in 1988 which 
brought the Congress-I Government in 
Meghalaya. I was there and I know under what 
conditions it came about. Mr. Swell mentioned 
about the Chief Minister, Mr. Lyngdoh. I have 
great respect for him, not because he was the 
Chief Minister of Meghalaya; but because in 
1988, on the 5th of February, he showed his 
statesmanship when his party won 18 seats and 
our party won 22 seats and Mr. Lyngdoh 
issued a statement on the 5th of February say-
ing: Even though we are a larger party, next to 
Congress-I, I will support the Congress-I 
Government m Meghalaya'. Therefore, I say 
that we have respect for Mr. Lyngdoh. But 
what happened subsequently? Why are We 
conveniently forgetting what liatwened in 
March 1990? How was the Congress-I 
Ministry overthrown' What wore the means 
adopted? You are criticising the Speaker today, 
and my friends in the oppositon are very 

[RAJYA SABHA] 



 

vocal about the Speaker today. But what 
happened in 1990? Where was their voice 
then? What about the Speaker's action then? 
How was the Congress Ministry pulled down 
even after having a majority? 

SHRI G.   G. SWELL:     The    same 
person. 

SHRI BHUBANESWAR KALITA: 
That is why I am saying that you are 
conveniently forgetting about 1990. Congress-
I Government was formed in 1988 under the 
leadership of Mr. P. A. Sangma in which 
Congress-I had 22 members; HPU 7; APHLC 
2; MUPP 2, and Independents 8. But 
after two years, the situation has changed. 
Today you are mentioning about some names 
of the Congress leaders. Shall I also mention 
some names who went from Delhi and 
pulled down the Congress Ministry in 
1990?  

DR. RATNAKAR PANDEY (Uttar 
Pradesh):   Yes, mention. 

SHRI BHUBANESWAR KALITA: Mr. 
George Fernsndes, the trade-vnion leader... . 

SHRI G. G. SWELL: He want to Shillong 
that time. 

SHRI BHUBANESWAR KALITA: 
Without going there, he can do many things. 
He was supervising... 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): No 
personal allegations. 

SHRI BHUBANESWAR KALITA: The 
same people changed their loyalty and formed 
a regional coalitions. The same people joined 
again, and can you say that they will not 
change sides today or tomorrow? They chan-
ged sides twice and thrice. What did the 
Speaker do? What did the Governor do when 
there was a tie of votes I will deal with the 
Supreme Court judgement separately. But 
when there 

was   voting  and   the  result  was   26 each, the 
Speaker exercised his casting   vote and  after 
that the Governor asked for the resignation of 
the Chief  Minister     which    he  refused. 
Then, the Governor made a report an October 
8th and 9th to the    Central Government stating 
two options. What did the Central Government 
do? The Central Government decided in favour 
of his first option that is in favour of President's 
rule and not in favour of forming the    
opposition    Government, thus keeping the 
Assembly in suspended animation.   How can    
you blame  cur  party?   The  party  didn't agree  
to the forming of the opposition Government.     
But the hostility went to that extent that there     
was demonstration   by  both  the       paries 
outside  the Assembly. MLAs had to so into 
hiding.     The whole law and order ufuation in 
shillong was very bad. 

SHRI G. G. SWELL: Nobody went 
hiding, 

SHRI BHUBANESWAR KALITA: Let me 
complete. You have already had your say. We 
also know something. Let us express our 
views also. Under the circumstances, when 
both. the ruling party and the opposition party 
did net have a proper majority functioning 
majority and when there was a real breakdown 
of the constitutional machinery, there was no 
option left but to promulgate President's rule 
in the State. There was a tussle between the 
legislature and the gudicary and the Governor 
has rightly said- Mr. Swell was appreviitt-ing 
the view expressed by the Governor—that "the 
dispute about the Speaker not taking 
cognizance of the Surjreroe Coutt's order is a 
matter that has got to be decided by the 
Speaker and the Supreme Court themselves". 
What has the Central Government or the 
Governor got to do with this? What options 
were open for the Central Government? What 
ontions were open for the Governor? Either 
thevs should invite the opposition to form the 
Government or pro- 
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[Shri Bhubaneswar Kalita] mulgate 
Presidnet's rude and give some time for the 
dust to settle down and whoever holds he 
majority can claim to form the Government 
later. What best the Central Government could 
do? Mr. Swell has rightly mentioned about 
Meghalaya. I really respect the people of 
Meghalaya. I really respect their legeslative 
systems, This is the one State where there had 
been no President's rule for a long time 
because there was complete understanding 
among the ruling and the Sposition pariitt. 
They always cooperated, whosoever may be in 
the opposition—it mey bt the Cong ress or it 
may be ary Other regional party. The same 
Chief Minister, Mr. Lyngdoh was part of the 
Congress party. twice, everything rah very 
smoothly until he was disturbed from Delhi in 
1990. The whole political system was  
disturbed. Shri V. P. Singh was the Prime 
Minister at that time. 

Sir Meghalaya is a border                   
5.00 P.M. State. Mr. Swell said that he 

did not want compliments. But we 
compliment them. I personally compliment 
them.for keeping their. 

SHRI G. G. SWELL: When it suits 

SHRI BHUBANESWAR KALITA; 
It suits you also. , 

I compliment, the people of Meghalaya. 
Now, things are cooling down. I hope, good 
sense will prevail on the legislators and... 

SHRI KAMAL MORARKA (Rajasthan): 
On the Speaker also. 

SHRI BHUBANESWAR KALITA: 
Definitely, we are going to see a stable  
Government formed there. 

I would like to point out here that these are 
situations when we, politicians, particularly, 
senior politicians, should show restraint. I am 
very sorry about the statements made at that 
time by Mr. Lyngdoh, the then Chief 
Minister. These,, were very very unfortunate. 
I da  not want to 

reter to them. They have been published in 
every newspaper. These statements were very 
unfortunate and very bad. 

Therefore, Sir, at that point of time,—I see, 
Mr. Swell also suppor. ted it—the 
promulgation of President's rule became a 
necessity. I welcome the decision taken by the 
Central Government. 

SHRI DIPEN GHOSH: Mr. Vice-
Chairman, Sir, I rise to oppose the Statutory 
Resolution moved by Mr. Jacob, while 
supporting the Motion moved by my 
colleagues. Mr. Swell and Mr. Mathur. 

When the Speaker of a Legislature wants to 
be the Chief Minister of a State, one can 
appreciate what will happen to the rule of law; 
more particularly, how the anti-defection law 
can be abused and misused. This is a glaring 
example. Mr. Vice-Chairman, Sir, at one point 
of time, you belonged to the judiciary. Now, 
you belong to the legislature, the Parliament. 
You can well appreciate the present situation 
in which we are forced to discuss and decide 
the battle—what-ever you _may call it—my 
freind, Mr. Kalita, said 'a crisis'— between the 
legislature and the judiciary. I would have 
been glad if Mr. Jacob—he is a very calm and 
quiet person—had brought in this Resolution 
after some time. I would have been glad if he 
had taken a little more time to bring in this 
Resolution studying the Supreme Court 
judgement in the meantime. What 's the 
hurry? The Session is going to last up to the 
20th December. According to the 
Constitutional requirement this Proclamation 
could have been endorsed even by that time, 
not necessarily today, tomorrow, or, the day 
after. The Minister of State for Home Affairs 
himself says that he ha: not had time to study 
the judgemen of the Supreme Court. Having 
said so. he comes up with a Reselutioi seeking 
endorsement of the Proels mation"   What will 
happen? Sir, you 

347    Statutory resolution        [RAJYA SABHA] And Motion for    348 
approving President's revolution of the 

proclamation proclamation 



 
349    Statutory resolution 

approving President's 
proclamation 

can appreciate. Apart from other questions, 
when the Minister of State for Home Affairs 
and for that matter the Central Government is 
aware of the fact that the Supreme Court has 
made a judgement, good, bad or indifferent, 
and the Centre has not yet got enough time to 
study that judgement to examine that 
judgement and the Centre brings a legislation, 
a Resolution, what would happen if the 
Supreme Court took a different position? No 
Member, whether he is a new or old Member, 
whether he is a very senior or junior Member, ' 
would like to have confrontation between the 
highest judiciary of the country and the highest 
Iegislatare of the country particularly wher 
there is time, when there is .an occasion to 
hury up. Even if ». agree •with Mr. Kalita my 
learned colleague coming from that area, that 
at that point of time it was necessary for the 
President of India to issue such a proclamation 
even if I accept it as a necessary evil following 
the argument put forth by Mr. Kalita or the 
reports of the Governor will he say that it is 
still necessary for Mr. Ja-eob to move this 
Resolution today itself, when the Supreme 
Court has already given a judgement and the 
Minister himself has said that he has not yet 
got the time to study that judgement? 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): On 
Proclamation there is no judgement. 

SHRI DIPEN GHOSH: Whether 
Proclamation or not, is    there    some 
judgement or not? 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI. MASODKAR): The 
Minister has not said it. (Interruptions). That 
it is on the question of the Tenth Schedule. 
That is wnat the Minister said if I understand 
it. There is no Judgement on Proclamation.. 

And Motion for    350 revolution of 
the proclamation 

SHRI DIPEN GHOSH: He is referring to 
been, Scneaule and the Proclamation. He has 
stated that the Government has not got the 
time to study the judgement. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Mr. 
Minister, please clarify. I think you have 
referred to the judgement of the Tenth 
Schedule. 

SHRI M. M. JACOB: Tenth Schedule has 
not been struck down by the Supreme Court. 
Who says that the Tenth Schedule has been 
struck down by the Supreme  Court? 

SHRI G. G. SWELL: paragraph 7. . 

SHRI M. M. JACOB; That is the 
jurisdiction. 

SHRI G. G. SWELL: Paragraph 7 has been 
struck down. 

SHRI DIPEN GHOSH: You have stated 
that the Government    has not 

yet -----  

SHRI M. M. JACOB.- Government is 
awaiting the judgement. That is what I have 
said.   (Interruptions). 

' SHRI DIPEN GHOSH; I am coming to 
that. You need not worry. May God save you 
from choosing a leader in that State, a person 
like the Speaker who did all these things. 

SHRI G. G. SWELL: You must disown the 
Speaker for your own prestige.   
(Interruptions). 

SHRI DIPEN GHOSH; So, Sir, it is a clear 
case because even the Governor has gone on 
record saying that. It is not that the Centre is 
to act upon the Governor's report, the 
Governor himself has gone on record to say 
what Mr. Swell has quoted. I am not going to 
quote that, it was the Speaker, who out of the 
aspiration.to become the Chlef  Minister, did 
not take 
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[Shri Dipen Ghosh] cognizance of the 
Supreme Court decision. So, in order to 
satisfy ones proclivity of assuming power, 
should the Parliament allow one to ride rough-
shod     over the   rule of     the    law? 

This is the question. It is not a question 
simply of imposing. President's Rule in a 
particular State to avoid a law and order 
situation or any other situation. This is the ba-
sic question which confronts us today. In the 
instant case, it is clear from the Governor's 
report itself, yet should we put a stamp on 
that? 

Sir, Mr. Kalita has gone back to the history. 
I do not want to go back to the history but, at 
least, Mr. Kalita is aware of the Sarkaria 
Commission's report. The Sarkaria Com-
mission had gone at length on the issue of 
application of article 356. Till 1987, when the 
Sarkaria Commission had submitted its report, 
the Commission has pointed out that in as 
many as 75 cases President's Rule was 
imposed—article 356 was applied—out of 
which as many as 31 cases could be avoided. 
Thereafter—you know it better than anybody 
else— the Sarkaria Commission had laid 
down a written guideline for the Centre to 
follow when applying" article 356, but the 
Central Government has not yet come out 
whether it approves of it or disapproves of it 
and, in the meantime, they are freely applying 
article 356. And Mr. Kalita has talked about 
1990—and he was all praise for Mr. Lyngdoh. 
In his. first report, the Governor himself has 
said, in paragraph 3—and I quote 

SHRI BHUBANESWAR KALITA: tinder  
what  circumstances? 

SHRI DIPEN GHOSH: I am reading from 
the Governor's report. 

SHRI BHUBANESWAR KALITA: But 

the Governor cannot report everything. Under 

what circumstances? 

SHRI DIPEN GHOSH:    I am reading 
paragraph 3: 

"Consequent upon the voluntary 
resignation of the P. A. Sang-ma 
Ministry following withdrawal of 
support by Shri B. B. Lyngdoh  and  
others..." 

Mr. P. A. Sangma could form a Ministry 
because Mr. B. B. Lyngdoh and others had 
supported him. You could get their support 
and so you could form a Government. But the 
Deople who supported you withdrew their 
support and so you fell through Again I quote 
the Governor's repor here ...   
(Interruptions)... 

THE VICE-CHAIRMAN (SHR 
BHASKAR ANNAJI MASODKAR) Let 
him complete. 

SHRI DIPEN GHOSH: I agaii quote the 
Governor's report. Her you have taken two 
names, of the Minister and the Prime 
Minister, bu I am not debating on that. For th 
first time the Governor had stated i his  
second report, paragraph 5: 

"Today two Congress leaders, what are 
Union Ministers, met ir and staked 
their claim to fori a Government and 
were als agreeable to convene a 
spece session within such period I 
may give them to prove the 
majority." 

In what background? The bac ground is 
in paragraph 2 of the Go ernor's report: 

"On the confidence voting 8-10-1991 
it was found that c of 57 persons in 
the Hoc including the Speaker, be 
sides have the support of each. The 
Sneaker did not cm the sunport of 
four member who were earlier    
disqualifl 
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approving President's 
proclamation 

[26 NOV.  1991] And Motion for    354 
revocatson of the 
proclamation  

by him but in whose case the Supreme 
Court has stayed the order of the 
Speaker." 

Having known that the Supreme Court had 
stayed the order of the Speaker, defying the 
Supreme Court's order the Speaker 
manoeuvred the voting number—in spite of 
30—odd members putting their signatures he 
put it as 26:26 and, casting his own vote, 
created this situation. In this background, 
according to the Gover-! nor's report two 
Union Ministers had gone there and staked 
claim. This is the ethics! One should consider 
this aspect. I don't mind when you argue for 
endorsement of the President's Proclamation 
because of this situation or that situation. But 
how do you support these two Union 
Ministers' action? In the same background, 
when you support the President's Procla-
mation, you cannot support the two Ministers' 
action. You cannot have both. And those two 
Ministers belong to your party. 

SHRI G. G. SWELL: They are 
Ministers. 

SHRI DIPEN GHOSH: You must try to 
understand the impact of this thing. It is not 
that a Congress Government should be 
installed there. What is there if the Congress 
Party does not have a Government in a 
particular State? There are other States where 
the Congress Party does not have the 
Government. For that, should the Congress 
Party or the Congress Government at the 
Centre allow a particular individual to ride 
rough-shod over the rule of law in order to 
satisfy his proclivity of assuming power? 
Should you not think where we are leading 
the country to? When the anti-defection law 
was passed, Mr. Vice-Chairman, you know 
what the idea of your Government was behind 
passing the anti-defection law. It was to stop 
this aaya-Ram-gaya-Ram business which pol-
luted the Indian politics, to cleanse the 
politics But now what is happen- 

ing? In order to satisfy one's aspiration, to 
fulfil one's aspiration to become Chief 
Minister, he has denied the Supreme Court's   
orders. 

SHRI BHUBANESWAR KALITA: This 
President's Proclamation is to stop this aaya-
Ram-gaya-Ram business. Otherwise there 
would have been   a   Congress  Government. 

SHRI DIPEN GHOSH: But you are 
supporting that particular person. You have 
made him your leader. Had the Governor 
agreed with the Union Ministers, the two 
Union Ministers, there would have been a 
government of your party, headed by that 
person. 

SHRI BHUBANESWAR KALITA: The 
Governor recommended two options out of 
which... 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Let 
him  complete. 

SHRI BHUBANESWAR KALITA: .... the 
Central Government has agreed to one which 
is not in favour of my party, but it is in favour 
of stability in the State. (Interruptions) 

You study the report, and then you say 
something. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Mr. 
Kalita, you have spoken. Maintain peace. 

SHRI DIPEN GHOSH: He is a young man,  
a budding politician. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): He has 
given a good speech. 

SHRI DIPEN GHOSH: I expect, at least he 
should see and ensure that an honest, a clean 
political—atmosphere is developed. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR);. A 
good hope. 
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SHRI DIPEN GHOSH: But, looking to the 
way in which your party is doing, the way 
your party has elected the Speaker as the 
Leader of the Opposition and wanted to make 
him Chief Minister, the way the two Union 
Ministers rushed to Shillong to see that your 
party-supported government comes into being 
with that person as Chief Minister, I do not 
know how you can support these things. 

Anyway, Mr. Vice-Chairman, this is 
completely unethical—and illegal and all 
other things they have stated about it—and 
unwanted also. There is still time. Up to the 
20th of December this House is in session. So, 
till that time he can withhold it. He can 
examine the judgement of the Supreme Court 
because so far as the stay order is concerned, 
this Speaker s disqualification is concerned, 
the Sup-feme Court has already issued the 
orders. It was issued on 11th November and 
certified on the 15th of November.   I  quote: 

"The impugned decision of the Speaker, 
respondent No. 1, dated the 17th of August, 
1991, is set aside and the appeal is allowed 
for the reasons to be set out in the de-dailed 
judgement to fallow. There will be no order 
as to  costs. 

In view of the decision in Civil Appeal 
No. 3500 of 1991 this appeal has been 
rendered infructuous and is dismissed as 
such. There will be no order as to costs." 

So far as the Speaker's decision is 
concerned, it has been set aside by the 
Supreme Court. So what is the position in the 
Legislative Assembly of Meghalaya? If the 
Speaker's decision about disqualifying the four 
members has been set aside then, the votes of 
those four members who had supported the 
"confidence motion" become valid. The voing 
was 31 for the motion and 26 against. This is 
minus Speaker. If Speaker's vote is taken into 
account it will be 31:27. So in the background 
of this decision 

and when the Legislative Assembly is in 
suspended animation, it can be reconvened 
and resummoned and a fresh voting can take 
place and we should wait till the result of that 
voting is known. So anyway whether the 
MUPP Government is defeated or not whether 
it exists or not, it has to be decided on the floor 
of the Legislative Assembly, I would 
therefore, appeal to the Minister of State for 
Home Affairs to withdraw his Resolution for 
the time being and take steps to see that the 
Meghalaya State Assembly is summoned and 
a fresh voting is taken up and on the result 
thereof, a decision can be taken. Thank you. 
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"On 23rd   August a delegation of 
Members of the    Assembly belonging   
to the UMFF   met me and    submitted 
the    resolution passed by the Congress 
Legislature Party    and its    allies on 
22-8-1991 staking the    claim to form 
the Ministry without naming its leader. 
I asked the UMPF group to let me 
know the name of their Leader to 
consider their claim. On the same day, I 
also summon an amergent session of 
advised   the Chief Minister   to the 
Assembly to decide the majority on the 
floor of the House. On 24th August the 
UMPF group informed me that they 
had elected Shri J. D. Pohrmen as the 
Leader of the Congress Legislature 
Party and its allies.     On 25th August, 
I again   reminded the Chief   Minister 
to summon a session of the    Assembly 
by 27th August.    Oh 27th August, Shri 
pohrmen   formally staked 

his claim to form the Government.  I    
informed    Shri J. D. Pohrmen, Leader of 
the UMFF that I had    advised the    Chief 
Minister for a session    by 27th August as 
the decision    on the Motion     of 
Confidence     which came up for     
consideration on 7th  August was     
pending and that  the claim  of  majority  
or otherwise of either group could only   
be   decided   on   the   floor of the  
House.  The  Speaker in his letter  had  
also     intimated that  the Motion   of 
Confidence moved on 7th August, 1991 
had not been decided and it would be   
considered   first,   when   ths Assembly 
was     re-summoned." 

 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Seeing 
the anxiety of Members I may make it clear 
that there are many speakers who want to 
speak on this. So the voting would not be 
there. We will work up to 6 o'clock. 
Thereafter, we will adjourn. You can continue, 
Mr. Pandey. I am just clarifying because 
everybody is coming in. 
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THE     VICE-CHAIRMAN       (SHRI 
BHASKAR  ANNAJI  MASODKAR): 
Pandeyji, now please conclude. 

My whip is asking me to speak for five 
minutes. 

THE VICB-CHAIKMAN (SHRI 
BHASKAR ANNAJI MASODKAR): All 
right I will give you two minutes. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Please 
conclude. 
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SHRI M. S. GURUPADASWAMY (Uttar 
Pradesh): Mr. Vice-Chairman, much of the 
ground has been already covered by my 
friends on this issue. I will try to be brief. To 
begin with, I say that the developments in 
Meghalaya defy any definition. The politics, 
the events, there have touched the nadir. If 1 
can use the phrase, Meghalaya has become a 
theatre of the absurd. A unique stalemate, 
political stalemate, has been created by 
various forces which operate there. I am aware 
the politics of the north-eastern States is yet to 
stabilise and our effort has always to be to 
stabilise the political institutions there. 
Meghalaya has just undone whatever has been 
done to stabilise the situation in the north-
eastern States. In Meghalaya the events that 
have taken place are so disturbing that they 
leave a feeling in any thinking mind as to 
whether the democratic institution in Megha-
laya is not being dismantled or upset. What do 
we see, what is the political scenario, in 
Meghalaya? The State has got an Assembly 
where there are 58 members. The 
Government, the Lyngdoh Government, 
enjoyed 30-members support. They say 31: I 
take it 30. The Opposition led by the Congress 
has 28 members. In terms of numbers the 
Congress party and its allies never enfayed the 
majority at any time. Even when vote was 
taken and counting was done informally, it 
was found that 30 people were on the side of 
Lyngdoh and the rest were on the side of the 
Congress party. That was the situation. That 
was the report     of the     Governor. 

Thirty became 26 because of the dis-
qualification of four Members as a result of 
the orders of the Speaker who joined the 
Congress party. He was elected the leader of 
the Congress party and was an aspirant for the 
Chief Ministership. That was the state of 
affairs. The Speaker in an extraordinary 
manner cast a casting vote in favour of the 
Congress and its allies and thus it got the 
majority and the party won. There was a 
Supreme Court order which was quoted my 
colleague Shri Dipen Ghosh under which 
disqualification was removed and votes had to 
be taken ... (Interruptions)... 

SHRI V. NARAYANASAMY (Pon-
dicherry) : It was not removed, it was stayed... 
(Interruptions)... 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): He had 
said stayed. 

SHRI M. S. GURUPADASWAMY: But 
they were not counted. But can you imagine it 
was done without observing the procedures 
that are prescribed. A Member can be depri-
ved of his vote or he can be disqualified only 
after following certain procedures. There has 
been disqualification of Members here in the 
Parliament in the past but both the Chairman 
and the Speaker observed certain procedures 
that were prescribed. But in Meghalaya none 
of the rules were observed. This had been 
done with a view to reduce the majority into 
minority. That was the purpose and it was 
motivated. The Speaker was used by the 
Congress Party at the Centre and the State 
level to promote their own party interest. Sir, 
Shri Nsrasimha Rao, when he took over as the 
Prime Minister made a statement. He said that 
the Congress party or his Government would 
not resort to wrong methods to topple non-
Congress Gov-ornments or destabilise non-
Congress regimes in the States. But what hap-
pened   in   Meghalaya?   Just   the  re- 



 

verse. My friend has quoted that two Central 
Ministers went there and it was also said that 
Mr. George Fer-nandes had also gone there 
earlier. If I remember correctly, Mr. George 
Fernandes never  went there. 

SHRI V. NARAYANASAMY: He was 
operating in that region, in the North-Eastern 
Region at that time!.. (Interruptions)... 

SHRI M. S. GURUPADASWAMY: Please 
do not interrupt. I am not quoting you, I am 
quoting the other Member who said that. He 
never went there... (Interruptions). ..My 
friend, Shri Dipen Ghosh, helps me now 
saying that the Governor's report does not say 
that he was there. The Governor's report does 
not say that Mr. George Fernandes went there. 
But the Governor's report says that two Union 
Ministers—I am told that they are Mrs. 
Margaret Alva and Mr. Sangma—went there 
and met the Governor to stake their claim that 
the Congerss(I) should be allowed to form the 
Government. ..What business  have  they to do  
this? 

SHRI V. NARAYANASAMY: Because 
We have a majority... (Interruptions) ... 

SHRI M. S. GURUPADASWAMY: I do 
not mind the leader of the Cong-ress(I) in 
Meghalaya Assembly going to the Governor 
and making the demand. But how can the 
Central Ministers go there, meet the Governor 
and make such a demand?... (Interruptions) ... 

SHRI AJIT P. K. JOGI: Because they are 

Congress (I) leaders... (Interruptions) ... 

SHRI M. S. GURUPADASWAMY: This is 
your political ethics? ...(Interruptions) .. .This 
is your standard. I know it and I do not quarrel 
with you on that. It shows your standard... 
(Interruptions) .. .I thought you had some 
concern for political ethics and political   
norms   ...(Interruptions)... 

Sir, Meghalaya reminds me that the "Aya 
Ram, Gaya Ram" game is coming back once 
again. We have heard of it in Haryana earlier 
and now, in Meghalaya, it is being practised 
in the most clandestine manner. Sir, I am 
amazed to note that on 30th July, the Cong-
ress (I) legislators had made an abortive bid to 
kidnap the Deputy Speaker even! Why? Why 
did they try to do that? But they could not 
succeed in that. There is a report in the Press 
also and if they deny it, I will feel very happy. 
There is a report in the Press that the Central 
Government organized the kidnapping of 
three      MLAs of the ruling 
MUPP............     (Interruptions)    ..   The 
report is of 3rd April. Please contradict it and 
I will be very happy in that case. 

SHRI JAGESH DESAI (Maharash 
tra): But what happened in Karnata 
ka? You conveniently forgot that --------------  
(Interruptions) ... 

SHRI M. S. GURUPADASWAMY: Mr. 
Bangrappa is ruling there now because of us.     
(Interruptions) 

SHRI V. NARAYANASAMY: Do you 
want us to thank you for that?. (Interruptions) 

... 

SHRI M. S. GURUPADASWAMY: That 
is your democracy. We stood by democracy 
and observed the norms of democracy in 
Karnataka. 

SHRI S. S. AHLUWALIA (Bihar): Hegde  
style!   ...   (Interruptions).. 

SHRI M. S. GURUPADASWAMY: I* 

know your feelings I understand your 

feelings. 

Now, is there any instance in which an 
Assembly is summoned or convened for the 
purpose of debating a motion of confidence 
and after the debate is over, the Assembly is 
adjourned sine die without taking the vote? Is 
there any such instance? Why was it done? 
Under what rule was it done?      The Spea- 
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ker from the very beginning became a privy 
to the whole clandestine operation and he was 
trying to destabilize  the  lawful   Government 

6.00 P.M. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): How 
much time you want? 

SHRI M S. GURUPADASWAMY: Just 
two minutes. I do not want more time because 
I had already told you that I will be brief. 
Much of the ground has been covered. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): We 
will adjourn after you finish. 

SHRI M. S. GURUPADASWAMY: 
Therefore, Sir, already damage has been 
caused. And we have made nonsense of 
democratic institutions in Meghalaya. And in 
this context what has to be done? What is the 
way out? I do not see any way out except to 
restore the Government of Lyngdoh. Summon 
the Assembly. Let him face the Assembly.  
Let the vote be 

taken. If he is defeated, he is out. And then 
naturally the leader of the opposition will be 
called to form the Government. Therefore, 
there should be revocation of the president's 
Rule. The Assembly should be summoned. 
And Mr. Lyngdoh should be asked to seek the 
vote of confidence. And that is the only way 
out. I am afraid, if this is not done, if the 
elections are held, seeing the things as they 
are, I do not think there will be stability, I do 
not think you can bring about stability. There 
may be more instability. Therefore, I am 
suggesting this. Let (he Assembly be 
summoned as early as possible. Thank you, 
Sir. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): The 
House stands adjourned till 11 A.M. 
tomorrow. 

The House then adjourned at two 
minutes past six of the clock till 
eleven of the clock on Wednesday, 
the 27th November, 1991. 


